LIR No. 3858/16
Munna Shah vs Big Bazar Platoon Security Pvt.Ltd.

21.07.2020

Present:- None for the parties.

The matter is fixed for today for hearing final arguments, but, in view
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LIR No. 8711/16
Dharm Dev Yadav vs M/s Daivies Expo

21.07.2020
Present:- None for the parties.

The matter is fixed for today for framing of issues, but, in view of

spreading of the pandemic COVID-19, no one has appeared on behalf of the parties.
Ahlmad of this court has told to the court that contact numbers of both
so, the court notices could not be

the Id. ARs of the parties were not available on the record,
n the proceedings through video

the I|d. ARs for both the parties to participate i

issued to
conference.

Accordingly, the matter is ordered to be listed for framing of issues in
the enblocked date i.e. on 24.08.2020. .

Ahalmad of this court is directed to-send the copy of this order to the
concerned official of District Court, Rouse Avenue Court Co[ﬁ;:;. New Delhi for uploading on

the official website of Delhi District Court.

’ i
PAVWA MAR MATTO)
FREéIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
21 07.2020.



LIR No. 1888/17
Ram Avtar vs Shri Krishna Rolling

21.07.2020

Present:- None for the parties.

The matter is fixed for today for hearing final arguments, but, in view
of spreading of the pandemic COVID-19, no one has appeared on behalf of the parties.

Ahlmad of this court has told to the court that contact numbers of both
the Id. ARs of the parties not available on the record, so, the court notices could not be issued to

the Id. ARs for both the parties to advance arguments through video conference.

Accordingly, the matter is ordered to be listed for hearing final
arguments in the enblocked date i.e. on 24.08.2020

Ahalmad of this court is directed to- nd the copy of this order to the
concerned official of District Court, Rouse Avenue Court Compjex, New Delhi for uploading on
the official website of Delhi District Court.

(PAWAN KUMAR'MATTO)
PRESIDING OFFICER:LABOUR COURT-X
ROUSE AVENUE COURTS, NEW DELHI
21.07.2020.




LIR No. 496/19
Vikas Arora vs M/s Venkateshwara Distributors Pvt Ltd.

21.07.2020
Present:- None for the parties.

The matter is fixed for today for filing rejoinder and framing of issues,
but, in view of spreading of the pandemic COVID-19, no one has appeared on behalf of any of

the parties.
Since, the rejoinder has not been filed, so, the matter is ordered to be

listed for filing the rejoinder and framing of issues in the enblocked date i.e. on 24.08.2020.
Ahalmad of this court is directed to send the copy of this order to the

concerned official of District Court, Rouse Avenue Court Compl?x New Delhi for uploading on
the official website of Delhi District Court.

(PAWANFK )
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS, NEW DELHI
21.07.2020.




